CENTRAL ADMINISTRATIVE TRIBUNAL
ALLAHABAD BENCH, ALLAHAB

DOriginel Application No: 1

Viresh Chandra Gaur,
aged about 25 years, S/0
Shri K.L.Sharma, R/O,
1-C/11, Beniganj, Allahabad.
s 00w Rppliﬂﬂﬂt,

By Advocate Shri Rakesh Verma

Versus
1. Upion of India through the
General Manager, Northern Rly.,
Baroda House, New Delhi,

2. The Divisional Rly., Manager,
Northern Rly., Allahabad

Sinkere Respondents.

By Advocate Shri AR

* * x *

Hon'ble Mr. S.Das Gupta, llember-A

By Hon'ble IMr. S.Das Gupta, Member=A_

Applicant has stated on ocath that

he is the son of Railway employee who did not

participate in the Railuay strike and is
considered as Luyal-ﬁbrgﬁf@

2. HBEﬁQ-shti'ﬁgr ;1

i Tha

for the applicant,

————— - “I—r..

"




as
L1 ]
(%]
.
-

A0 The case of the petitioner is tht

he is the son of Railway employee who did not
participate in the Railway Strike of 1974 and

was assured certain concessions including special
consideration in respect of the children for
appointment in the Railuways. The petitioner
contend that after attaining the majority,

he has applied for being granted concession

of appointment under the Railways but the same

has not been considered so far.

4 . The learned coumsel for the petitioner
has draun ouf attention to representation dated
31.12.1992 which has been submitted to the
Railway Minister by All India SC/ST Railyay
Employees Association, Northern Railyay, Allahabad

Division in this regard.

Se We are of the view that at this stage,
it will be sufficient to give a directicn to the
respondents that the said representation dated
31.12.92 submitted by the All India SC/ST Railuway
Employees Association in a representative
capacity be considered and disposed of by =a
reasocned and speaking order within a period of

3 months from the date of communication of this
order. The ptition is disposed of at the
admission stage with the above direction. There

will be no order as to costs,
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